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BEFORE THE NATIONAL COMPAI{Y LAW TRIBUNAL
BENCH AT MUMBAI

csP NO l08E OF 2017

In the matter ofthe Companies Act, 2013

AND

In the matter of Scheme of Amalgamation of BKT Exim

Limited ('Transferor Company,) with Balkrishna

Industries Limitcd ('Transferee Company,) and their

respective Shareholders

AND

In the matter ofSections 230 to 232 and other applicable

provisions ofthe Companies Act, 2013 (,Act,)l

BKT Exim Limited, a Company incorporated

under the Companies Act, 1956 and having its

registered office at C/15, Trade World,

Kamala Mills Compound, Senapati Bapat Marg,

Lower Parel (West), Mumbai _ 400 013

CIN: U74999MH20 07 pLC | 67 2OO

Order delivered on 2lsrDecember, 2017.

Coram: M.K Shrawat , Member (J)

V .Nallasenapathy, Member (T)

Per: : V .Nallasenapathy, Member (I)

)

)

)

) Petitioner Companv

1 Petition fixed for hearing and final disposal on 24n January, 20l g

Leamed Counsel for the petitioner 
Company sktes that

Petition admifted.

contained in Order dated l2s October,

Tribunal, Mumbai Bench (,Tribunal,) in

ORDER

ln pursuance of the directions

2017 passed by the National Company Law
the Company Scheme Application No. 472 of
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2017, the meeting of Equity Shareholders was held on Monday,2Td November, 2017

and the requisite quorum was present and the Scheme was approyed without

modifications by the Equity Shareholders. The Chairman appointed for the meeting has

submitted his report with the Tribunal on 2gd November, 2017 which is annexcd as

Annexure 'G' to the Company Scheme petition. Since the pedtioner Company does nor

have any Secured or Unsecued Creditors the question of sending notices to Creditors

does not arise

4. The Counsel for the Petitioner Company further submits that as directed by this Tribunal

notices have been served upon all the Regulatory Authorities namely. (i) concemed

Income Tax Authorities with in whosejurisdiction the petitioner company,s assessments

are made, (ii) the Central Government through the office ofRegional Director, Westem

Region, Mumbai, (iii) Registrar of Companies, and (iv) the Official Liquidator, High

cout, Bombay, as per Rule g of the Companies (Compromises, Arrangements and

Amalgamations) Rules, 2016.

5. The Leamed Counsel for the petitioner Company funher submits thal the Company

Scheme petition is filed in consonance with section 230 to 232 and other applicable

provisions of the Companies Act, 2013.

6. At least ten (10) days before the dale fixed for hearing, petitioner Company to publish
the notice of hearing of petition in two local newspap€rs viz. ,.Free press Joumal,,, in
English language and translation thereof in ..Navashakti,,, 

in Marathi language, borh
having circulation in Mumbai as per Rule 16 of the Companies (Compromises.
Anangements and Amalgamations) Rules, 20I6.

The Petitioner Company to file an affidavit of service regarding the directions given by
the Tribunal and do report to this Tribunal that the direction regarding the issue of
advertisement ofthe notice has been duly complied with.

sd/- isa/-
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V. Nallasenapathn Member (T)
Date:20.12.2017
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M.K Shrawat , Member (J)


